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Small Loans to Displaced Persons 

976. SHRI M. SUDARSANAM: Will 
the Minister of LABOUR AND RE-
HABILITATION be pleased to sllate: 

(a) whether there has been any 
remission of small loans advanced to 
displaced persons; and 

(b) if so, on what conditions? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION 
(SHRI D. R. CHAVAN): (a) Yes. 

(b) 1. West Pakistan Displaced 
Persons. 

In the case of West Pakistan dis-
placed persons, remission is lil10wed as 
under:-

(a) Persons having no verified 
claims under the Displaced Persons 
(Claims) Act, 1950. 

(i) Loans of Rs. 300;- or less 
given under the Small Loans 
Schemes for business, trade 
and Industry. 

(ii) AI1 loans for education (othe; 
than education abroad) irres-
pective of their amounts. 

(iii) Food loans to displaced per-
sons settled on I'and. 

(iv) Loans advanced to displaced 
widows for the purchase of 
sewing machineS. 

(b) Persons having claims lor 
compensation under the Displaced 
persons (Claims) Act, 1950. 

(i) Balance of educational loans 
granted for study in India 
in excess of the amount 01. 
compensation and Rehabilita-
tion. Grant due to them or 
their parents or guardians. 

(ii) Food loans advanced to dis-
placed persons settled on 
land. 

(iii) Claimants whose compensa-
t.ion is less than Rs. 3001- but 
who were granted loans uPto 
Rs. 3001-, the amount of loan 
over and above the compen-
S'ation is also remissible. 

2. East Pakistan Displaced Persons. 

In the case of East Pakistan dis-
,placed person who migrated before 1st 
January, 1964, loans granted to them 
are remitted upto Rs. 1,0001- in each 
case. If after remission of Rs. 1,000:-
there is lany balance left, the amount 
in excess of Rs. 2,0001- is also remitted. 
No interest is char.ged on the amount 
remitted. Cert'ain catebories of loans 
viz. (D Contributory House Building 
Loans; (ii) Professional Loans (iii) 
Loans advanced through Refugee 
Business men Rehabilitation Board or 
Rehabilitation Finance Admini!tration; 
(iv) Loans granted to displaced fami-
lies in Dandakarnya have, however, 
,been excluded from the scheme of 
remission. 

Complaints against Working of Inner 
Mllk Stall In Parliament House 

977. SHRI J. B. SINGH: 
SHRI GHAYOOR ALI KHAN: 

Will the Minister of FOOD AND 
AGRICULTURE be pleased to state: 
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(a) whether any complaint :from 
a Member of Parliament regarding the 
working of the Inner MiIk: Stall in 
Parliament House addressed to the 
ChaiIman, Delhi Milk: Scheme has 
been received during the last month; 

(b) if so, the action taken thereon; 

(c) if not, the reasons for the delay; 
and 

(d) whether any responsibility has 
been fixed for the delay caused in the 
matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (sHRI 
ANNASAIDB SlllNDE): (a) Yes, Sir. 

(b) The complaint has been investi-
gated, and necessary instructions for 
avoiding such complaints have been 
issued to the Manager, Milk Stall, 
Parliament House, and the depot staff 
concerned. 

(e) and (d). Do not arise. 

Non-Journalist and Journalist Em-
ployees 

978. SHRI B. K. DASCHOWDHURY: 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to 
state: 

(a) whether the Study Group of 
the National Labour Commission has 
recommended a single piece of legis-
lation concerning non-journalist and 
journalist employees of the news-
papers Industry; and 

(b) if so, the reaction of Govern-
ment thereto? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI HATlll): 
(a) and (b). Government understtmd 
that the StUdy Group has made such 
a recommendation in its report to the 
National Commission on Labour. HOW-
ever, Government is not seized of this 
matter now and will consider it only 
on receipt of the recommendations of 
the National Commission. 

Central Coal WUe Board', Award 

979. SHRI JUGAL MONDAL: Will' 
the Minister of LABOUR AND RE-
HABILITATION ·be pleased to state: 

(a) whether it is a !fact that the 
colliery owners have not implemented 
so far the Central Coal Wage Board's 
Award; and 

(b) if so, action taken 'against the 
individual colliery owners? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI HATHI): 
(a) Yes. Sir. 

(b) The recommendations of the 
Wage Board are not enforceable sta-
tutorily. The question of taking penal 
action against defaultin.~ coJliery 
owners, therefore, does not arise. 
Efforts, however, continue to be made 
to secure implementation of the wage 
Board's recommendations thrOUgh per-
suation and advicc. 

Rationing in Delhi 

980. SHRI JUGAL MONDAL: Will 
the Minister of FOOD AND AGRI-
CULTURE be pleased to state: 

(a) whether it has been decided to 
scrap all rationing zones in Delhi; and 

(b) if so, how much saving has 
been made in this connection? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI 
ANNASAlllB SlllNDE): (a) All 
rationing zones in Delhi have been 
abolished. 

(b) About Rs. 6 Iakhs. 

Supply 01 Tractors 

981. SHRI M. N. NAGHNOOR: Will 
the Minister of FOOD AND AGRI-
CULTURE be pleased to state: 

(a) . whether Government are aware 
that the supply of tractors is far be-
low the requirements of fanners; and 




